"CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0,A,955 ef 1996

'Date of Order: 08.12.97.

Present: Hen'lkle Dr.B.C.Sarma,Aéministrative Memper,

" Hen'kle MrtD.Purakayastha,Judicial Member,

%, KIRTAN MAHATO,Seon ef Lahabat Mahato,
Vill.& P.O.JINDARU,Digt:Purulaa.

2. Kirti Kumar,Sen e¢f Gandae,Vill.& PO:KOCHANTU,
P,S,Jhalda,Dist.Purulia.

«..Applicants.
-Versus-

1.Uni@ﬁ of India-through the Secretary,Minisgry
of Railway,Railway Bhavar,New Delhi-110001.

3.The Divisienal Rallway Manager,Adra Divisisn,
S.E.Railway,Dist.Purulia. |

4, The Permanent Way Imspecter,thshila,Dist:Purulia.

. . .Respendents,
Heard on: 08.12.97.

Fer the petitieners: Mrs.Baisall Ghesal,counsel.

Fer the respondentst Mr.S.Cheughury, counsel,

O R D E R

B.C.Sarma,A.M,

Twe applicants have jointly filed this apslication

alleging that they have net yet been sbscrbed en psermanent

basis inspite of dischareing their @uties under the re5p®mdémts
fer the last 21/22 years as a temperary Basis and they have

alse prayed for the same in the =aid petitien.
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When the admissien hesring of the case was taken
us te-day, Mrs.Ghesal, ld.counsel for the applicants submites

that after the applicatien was filled, the autherities have

‘since regularised their services buf order of regularisatien

does mot take inte account the appropriate date froem which
the applicants have been regularised, In ether words, Mrs.Ghegl
is new praying.fbr ante-dating the erder with effect f rom

whick it will take effect resardine tReir resularisatiion,

We have been told by the ld.ceunsel fer the
respendents that he has ne instructiems in the matter of

regularisation,

We have considered the the submissiens made by the
ld,.ceunsel for beth the parties and perused recerds, We find
that a simple prayer is made by the applicants in this case.
5zg?-6&e relief; prayed fer in the a?ylication is that they
should be given enhanced senierity en the basis of the eorder
of regularisation. In view of this present P°Siti:EA we are
ef the vidv that this application sheuld net ig§3~and it

can #e dispesed of at the stage of admissien hearing.

In view of the above, we dispese eof thislapplicatian
at tbe.stage of admissien with a direction that the respondent
ne, 3, fhe Divisienal Railway Managér,xdra Divigien,Seuth Eastern
Railway,District:Purulia, shall treaeg the entire applicatien
as a representatien Iy filed by the applicants and shall dispose
iEhKQEPing in view the reliefs prayed in this case,within a |
peried of 3 menths frem the date of cemmumicatien ef this
Order. The decisien se taken by the gferesaid Railway Respondent
shall alsa‘be communicated k@ individually te the applicants

wi thin ene menth thereafter., We also give liberty teo the

to the applicants to apepreach Befoere this Trilunal , if they



